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1. 0ER DTED 21-10-2002. 

s matter has 3een listed today for hearing 

on admission. 

juring the course of hearing On admission,the 

Ledrfled Counsel for the ppicnt nsa sought permission 

to withdraw this Original Applicdti cu with lioerty to 

file a consolidated reresentatian aefoto the escndents 

for redressal of the grievances Of the 4- L.pLi. ant e  In th 

said premises, this Original Application is dismissed as 

withdrawn. However, LiLerty is given to the Aplicant 

to make a consolidated representsticn to the RoSLOndents/ 

appropriate authorities for redressal of his grievances 

raised in this Original Pp.iioation,within a period of 

20 (twLy) days hence. In Lhe evt such a reresentatjcn 

is received from the Applio5nt, we hope and trust, the 

Respondents shall do welt for reciressal of the grievances 

of the Apj-iticant within a reasonaoie time. i4liie dealing 

with the reL.resentcIcion of the Applicant, the iespcndents/ 

apropite authorities are also directed to take into 

cons idelraciCn the pOints raised in tLi Original 	plicacion 

for tedressal of L c revance DL the 

Send cies of C-Lis Orcer o ch- -PPlidflt, longit 

Coies at t 	Cr1r1l Apl1oaL1on. Free COpies of this 

Order.oë ajso given to learned counsci for the Appiicant. 

Ieifl)icial) 


